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BEFORE THE CHIEF JUDICIAL MAGISTRATE, 

UDALGURI, ASSAM. 

 

 
Present:   Sri G. Rabha 

Chief Judicial Magistrate, 

Udalguri, Assam. 

 
G.R. CASE NO. 1124 of 2015 
(U/S  294/506   IPC) 

 

 
  STATE 

 -VS- 

SRI NABANITA  DEKA 

    …………… Accused. 

 
 

 Ld. Advocate appeared for the prosecution :   Mr. A. Basumatary. 
 Ld. Advocate appeared for the defence :   Mr. Dwijen Kumar Boro 

 

Evidence recorded on   :     17-04-2017 

Argument heard on   :     17-04-2017 

Judgment delivered on :     17-04-2017. 

 

  

J U D G M E N T 

 
1. The prosecution case in brief is that, the informant Sri Dharani Deka lodged the 

F.I.R. on 30-10-2015 before the OC, Tangla PS stating his son Bhaben Deka took 

the accused to his house and stayed together as husband and wife. Thereafter, 

Bhaben Deka had gone for Guwahati in search of job and got the job of driver. 

In absence of his son, his daughter-in-law Nabanita Deka had started to harass 

them physically and mentally and abused them in indecent words. It was 

reported that on 29-10-2015 the accused had assaulted his wife and tried to stab 



G.R. CASE NO. 1124 of 2015 

 

2 

 

her with a dao, but he interfered and could save his wife. He further stated that 

accused threatened to misappropriate their property in her own name . Hence 

this case. 

 
2. After receiving the aforesaid ejahar the Officer-in-Charge of Tangla Police Station 

registered a PS case vide Tangla PS case no. 138 of 2015, u/S 294/506 IPC. 

Investigating Officer investigated the case, recorded the statement of witnesses, 

prepared the sketch map, collected the medical report  and after completing the 

investigation, the Investigating Officer submitted the charge sheet against the 

accused Nabanita Deka u/S 294/506 IPC vide CS No. 76 of 2015 dated 27-11-

2015. 

 
3. On the basis of the charge sheet, cognizance of offence was taken under Section 

190 (1)(b) of the CrPC. Necessary processes were issued for causing 

appearance of the accused  before the court. Accordingly the accused appeared. 

The copies of relevant documents were furnished to the accused. The particulars 

of offence u/S  294/506 IPC was read over and explained to the accused to 

which the accused pleaded not guilty and claimed to be tried. 

 

4. During the trial the prosecution had examined as many as five(5) Pws including 

the informant to bring home the case. Statement of defence of the accused had 

been recorded u/S 313 Cr.P.C.  The defence case is of total denial. Argument had 

been heard from both sides.  

 
5.  POINT FOR DETERMINATION OF THE CASE : 

I. Whether the accused had abused the informant and his wife with 

filthy language and thereby committed the offence punishable u/S 

294  IPC? 

 
II. Whether the accused threatened to the informant and his wife with 

dire consequences and thereby committed the offence punishable 

u/S 506 IPC? 
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6.  DISCUSSION, DECISION AND REASONS FOR THE DECESION: 

     The prosecution had examined as many as five(5) witnesses: 

 
PW 1 Sri Dharani  Deka(informant) 

PW 2 Sri Sarbeswar Rabha 

PW 3 Smt. Basanti  Deka 

PW 4 Smt. Tarulata Deka and 

PW 5 Smt. Dhanista Deka. 

  
 
7. Heard Additional Public prosecutor. Dharani Deka (PW-1), informant and 

Dhanista Deka(PW-2) had stated that the accused is their daughter in-law. 

They further testified that their son has got married with the accused about 2 

and 1/2 (two & half) years ago and after the marriage, they had accepted 

her as their daughter –inlaw and stayed together but the accused is an ill 

tempered lady and she used abusive and slang language against them and 

picked quarrel with them on small issues. They further testified that the 

accused armed with dao threatened to assault them. 

 

8. The three independent witnesses had stated that the in-laws PW-1 and PW-2 

and accused daughter in-law often  quarrels between themselves and during 

the quarrel they exchange abusive word against eachother. They had further 

stated that they never went to their house to pacify or settle their 

differences.  

 

9. Considered the submission of both sides. The prosecution witnesses PW-3, 

PW-4 and PW-5 did not support the prosecution case and stated that both 

the parties used to quarrel and during the quarrel both the parties exchange 

slang and abusive word. Thus it is apparent that there is provocation from 

the victim PW-1 and PW-2. Thus, I am of opinion that PW-1 and PW-2 did 

not come before this Court, with clean hands and they are found unreliable 

witnesses.  
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10. The prosecution had failed to prove the charge against the accused . Hence  

the accused stands acquitted 

O R D E R 

 

As the prosecution had failed to prove the case against the accused . 

The accused stands acquitted and set at liberty from the case. The bailor 

stands discharged from his liabilities.  

 

 

The judgment is given under the hand and seal of this court on this 17th day of 

April’ 2017. 

 

  

Dictated and corrected by me: 

 

 

 

      (Sri G. Rabha)              (Sri G. Rabha) 
Chief Judicial Magistrate.                Chief Judicial Magistrate   
     Udalguri, Assam.              Udalguri, Assam.  
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 APPENDIX 

 

 

A. Prosecution witnesses : PW 1 Sri Dharani  Deka(informant) 

    PW 2 Sri Sarbeswar Rabha 

    PW 3 Smt. Basanti  Deka 

    PW 4 Smt. Tarulata Deka and 

     PW 5 Smt. Dhanista Deka. 

 

         

B. Defence witness  :         Nil. 

 
 
C. Documents exhibited : Ext. 1 – Ejahar 
        
        
            
     
               (Sri G. Rabha) 

   Chief Judicial Magistrate 
       Udalguri, Assam.  

 
Transcribed and typed by me: 

 
 

    (Tulashi Dev Sarma/Steno.)  


